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The pressnt Ra is filed by review applicants,

saeking raview of

Now 210%/2002.

2. Review applicants have also Filed MEA
MNOL193,/2004 sesking condénation of delay in filing ths R
I have perused the grouﬁgg taken in the Ma which are not
sufficient to condone the delay. Hence, the -MA  is
Imeejeciad., k

3. Howewear , iq the interest of justice, I have
alse pearused my order dated 14.10.2003% as also the review

application and do not find any srror apparent on ths T

of  the record or discovery of new material which was not
awvallable with the review applicants despite due diligencs
at the time of final hgaring, IT the review applicants
ars not satisTied with:the order passed by the Trikbunal
remedy  lies elsswhers. By way of this RA they wish to
re-argue  the cass, which is not permissible in terms of
the provisions of Section 22 (Z) (¥) of the Administrative

Tribunals Mok,



and  also  in wisw of the ratio lald down oy

Gpex  Court in K. Aiit Babu & Othsrs v MHodion of India &

<. RM’% |

(Bhanker Rajul

Mambarr (I3
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